
7335 Statem.ent re: CHAITRA 6, 1883 (SAKA) Mid-Term Election 7336 

future our apparatus of elections will 
be such that we can hold elections 
when necessary at about six wCfks' 
not.ice, always, everywhere., If 
Parliament adjourns now the elections 
should be held within 4 weeksi>r 3 
weeks, or less sometimes. We are 
gradually limiting this period. It is 
completely wrong to have long long 
intervals, unless, as I stated, one is 
forced by natural causes ;Jr some 
other reasons. When there is no 
overwhelming reason to depart from 
this Ifa"ticular rule, I do not ~ why 
it should be considered as political 
and political motives be attached 10 

this. 

It is true that some han. MembeTs 
came to lT1t-a few days back-three or 
four-and said that they would rather 
have later elections. The parties to 
whom these Members belong, pre-
viously wanted early -elections. But 
they have changed their minds. 

Some Ron. Members TDse-

Mr. Speaker; I am not going 00 
allow anything more. Papers to be' 
laid on the Table. • 

Shri Surendranath Dwivedy: I en-
tirely agree that generally speaking 
the elections should not be ~t, o d. 

But. in this mater, what preveonted The 
Government from announcing the 
eleetions when the Proclamation WliS 
made? Is it not because there was 
an attempt on behalf of the o r ~  

Party to form ari 'iilternative ffOvern-
ment there? They failed; and then 
this decision was taken later. 

Mr. Speaker: That is all 1'ight. 

Shri Jawaharlal Nehru: I w('uld 
like to answer that question: 'What 
prevented o r ~ t ' If an alter-
native tgoovernment rould ha\'e been 
fonned. it should have bt>en formed, 
undoubtedly. not by Congress but by 
anybody. It i!l obvious that the flrst 
ohject 01 the Governor in ~lJc  dr-
cums+ances is to SeE' if he could carry 
on the Government witbout h!lving 
the President to come into the picture. 

in OrissA 

It is the normal fWlction Of the Gover-
nor to explore that. But the real re-
ason for the delay in announcing this 
was because We had to find out from 
the ElectiOn CommissionCT what he 
eould do and what he could not do: 
If he said that he could not rio any-
thing, the ma',lter would have ended. 
There is no argument ab:lUt it. When 
he made it clear that he ('QuId do it, 
then this was decided. • 

Shri Chintamoni Panlr;r;l.hl: Four 
days ago. in answer to a questio!1, the 
Law Minis'er said that the Election 
Commissioner had stated that the 
bifurcation of the double-member con-
stituencies would not, be complete any_ 
where in I ~i  before July and this 
is being expedited in Orissa becalJ!'Ie 
of Political considerations. 

The Minister Of Law (Shri A. K. 
Sen): I neve-r said that. 

Mr. Speaker: 1 have received notice. 
a! a number of questions saying that 
the erstwhile Congress Ministers are 
interfering. Possibly, this would avoid 
further trouble. That has hec:n cut 
short by announcing that the elec-

• tions will take place. No Congress 
Minister will have any influence un-
less lie ('omes into power. 

STATEMENT HE: CENSUS OF 
INDIA, 1961 

Tilt: Minister of Commerce Rnrl In-
dustry (Shrt Lal Bahadur Shutrt) r 
Sir. I beg to lay on t.he Table a State-
ment on the Census of India. 1961. 
1 shall not read ou.t the ~ol ; of 
il ~ut. if you premit, I shall rend out 
only a few t c~.; and then lay the 
whole stawment on the Table of 1he 
House. [See Appendix IV, annexure 
No. 15]. 

The provisional population o! Intlia, 
excluding the popuJa'jons of :'vfanipur. 
North East Frontier Agency. 'lagalnnd 
and Sikkim in pockf'ts t:Jf which the 
census or the collection of ~ot l  is 
snl continuing. on 1st March. I06t, 
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was 436,424,429. There was 224,957,948 
males and 211,466,481 females. The 
increase in the last ten years for the 
territory and population so far com-
piled has been 21 '49 per cent, 21'97 fGr 
males and 21'20 for females. The 
Iiltates of Andlwa Pradesh, Bihar, 
Jammu and Kashmir, dr ~, Mysore, 
OrisLa and Uttar Pradesh have re-
gistered an increase below the aver-
age of 21'49 while Assam, Gujarat, 
Kerala, Madhya Pradesh, Maharashtra, 
Punjah, Rajastlhan and West Bengal 
have registered increases above the 
average, Assam showing the highest 
decennial incre:l.se of 34'30 and West 
Bengal the next highest of ~ · 4. 

For census purposes the re5t of 
literacy j:; sat:sfied if a person can 
with understanding both read and 
'Write. In 1951 Hi'6 per cent. of the 
population were 1ilerate, 24.9 per cent. 
males among males and 7'9 per cent. 
famales among female!!. In 18961. 
23'7 per cent. of the population are 
literate, 33'9 per cent. males among 
males and 12'8 per cent. females among 
females. Thus. it has increased at an 
average of 0'7 per cent. per year for 
the general population, 0'9 for mah's 
an:'! 0'5 for females. Not excluding 
Madhya Prad'esh and Rajasthan nmong 
the States which show an appreciahle 
rise. none has even doubled it!! 1951 
rates except perhaps Himachal 'Pra-
desh. 

Sir, I would also like to mention 
thrut then' is another publication. 
PTovi!:icmal Population Totals. This 
p1,blication has ~  kept in the 
I,ihrnry. But WI' ~o o , as soon as 
enough cO' i ~ are printed. to supply 
to I'very Membf'r of this House a co ~'. 

~ rl T. B. ViUal Rao: As f'arly as 
possible. 

Shri A. C. GlIh'!: That short ~ 1

ment may also be supplied to us. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER MOTOR VEHICLES 

tACT. 

The ~ ut, Minister of CIvil 
Aviatich (Shri Mohiuddin): Sir, on 
behalf of Shri Raj Bahadur, I beg to 
lay on the Table a copy of Notifh:a-
tion No. F.12148160-Transport publish_ 
ed in the Delhi. Gazetle dated 1he 19th 
January, 1961 making certain amend-
ment to the Delhi Motor Vehicles 
Rules« 1940, under sub-section (3) of 
Section 133 Of thl' Motor Vehicles Act, 
1939. [Placed in Library. See LT-
2775161]. 

NOTIFICATIONS UNDER INDIAN ELECTRI-

CITY ACT 

The Depu ty Minister of' Irrigation 
and Power (Shri Rathl): Sir, I beg to 
lay on the Table a copy each of the 
following Notifications making certain 
further amendments to the Inriian 
Electricity Rules, 1956, under sub-
section (3) of Section 38 of the Tndian 
Electricity Act, 1910:-

(i) G.S.R. No. 1494, dated the 7th 
December, 1960. 

(ii) G.S.R. No. 255 dated the lOth 
February. 1961. rPlaced in 
Lib-ary. See LT-2776/61]. 

12·47 hr.'!. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
the following six Bills passed by the 
Houses Of Parliament during the cur-
rent Session and assented to by the 
President since a report was last marie 
to the House On the 20th March, ~!l 1: 

(1) The Orissa Appropl'iaLon 
Bill. 1961. 

(2) The U.P. Sugarcane Cess 
(Validation) Bill, 1961. 

(3) The App;opriation (R il ~  

Bill, 1961.' 

(4) The Appropriation (Railway!) 
No.2 Bills, 1961. 

(5) The Railwav Passenger T<'uI't's 
(Repeal) Bill. 1961. 

(6) The Appropriation (V('M fin 
A{'('(lunn Bill, 1961. 




